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Bird menace at IGIA 

*543. SYED SIBTEY EAZI:t 

SHRI SATYA PRAKASH 

MALAVIYA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to istate: 

(a) whether incidents of birds hitting the 
Air India aircraft at the Indira Gandhi 
International Airport are increasing rapidly; 

(b) if so, the details thereof in 
chronological order from 1st January 
1994 to 18th April, 1994; 

(c) whether such incidents are aiso 
increasing at other air bases of the country; 

(d) if so, the details thereof State and 
Union Territory-wise,     from 1st 
January, 1993 to 18th April, 1994; 

(e) whether    such    incidents are 
threatening    he Safety of     air    pas 
sengers seriously; 

(f) whether Government propose to take 
sbme measures promptly; and 

(g) if so, the details thereof and if not the 
reasons therrfbr? 

THE MINISTER OF CIVIL AVIATION 

AND    TOURISM  (SHRI 

GHULAM NABI AZAD): (a) to (g) A 
statement is laid on the Table of the House. 

†The question was actually asked on the 
floor of the House by Syed Sibtey Razi, 

Statement 

(a) No, Sir. 

(b) 13.1.94, Air India B-747 aircraft after 
take off from IGI Airport was hit by a bird 
causing damage to 
No.   1 engine. In the second  incident on 
15.4.94, the No.   2 engine of an Air India 
aircraft B-747 was damaged after a bird hit. 

fc) The   number of bird   hi tig     at airports 
all over India has decreased from 189 in 1986 to 
128 in 1993. 

(d) the   requisite   information    is furnished  
in  the     Statement-I   (See below) . 

(e) Yes, Sir. 

(f) and (g) The following measures have 
been taken to reduce the inci-dence of bird-
hits to aircraft in and around airports: — 

(i) Airfield Environment Management 
Committees have been established at 
airports to monitor the implementation of 
measures to control zird menace. 

(ii) Officials of the Directorate of 
General of Civil Aviation (DGCA) in 
association with the airport authorities, 
airlines and municipal and health authorities 
periodically carry out joint surveys of the 
areas surrounding major airports to identify 
the siources of bird attraction, suggest 
remedial measures and detect instances of 
violation of laws and regulations, 

(iii) Prosecution is initated under 
Aircraft Rules against persons indulging in 
deskinning of dead animals and 
slaughtering of animals and disposal of 
garbage in the opan which attract birds in 
the vicinity of the aerodrome. 

(iv) Proper disposal of food wastes and 
garbage    originating from flight kitchens 
and     aircralft inside the aerodrome is 
ensured. 
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(v) Levelling oil airfield operational 
area, removal of wild vegetation,  
provision  of proper drainage 

and pigeon proofing of hangars inside the 
aerodpomes etc. are undertaken. 

Statement-I 

Bill   hits to aircraft at different airports, State and Union Territory-wise. in India from I    
-1-93 to 18-4-94 are as given below :- - 
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"With the city's abattoir closed and a 
mushroom growth of illegal slaughter 
houses in the vicinity of the Indira Gandhi 
International Airport, the traffic of birds 
over Delhi has increased manifold threa-
lening the aircraft," 

 

"Meanwhile, the official of DGCA and 
the National Airports Authority have 
appealed to the police of Delhi and Haryana 
to have an effective control over illegal 
slaughter houses around the airport area." 

†[ ] Transliteration in Arabic Script. 

 

MR. CHAIRMAN: The Minister has already 

given the reasons. Please conclude now. 
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†[ ] Transtiteration in Arabic Script. 

 
 

MR. CHAIRMAN: The Minister has 
already given the reasons conclude now. 
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† [ ]Transliteration in Arabic Script. 

 

checking of illegal 

visiting around  the airports. 

shifting   of  dairy   farms  from   the 
vicinity of airports. 
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MH. CHAIRMAN: I think the Mi. nister 

has mentioned all these things in the written 

answer. {lnterruptions) ... I think the Minister 

has ;1 ready answered these things (In-

terruptions). . He has given Very adequate 

answers. 

SHRI GHULAM NABI AZAD: In the last 

part the hon. Member has said, 

 

SHRI  SIKANDER BAKHT:   Since 
the question of slaughterhouse    has 
come up,   I  would   like  to  ask  the 
hon. Minister whether he would like 
to approach the Cabinet and not the 
Delhi  Government  beause it is    not 
the Delhi Government    slone   which 
needs to   have a   proper   sarughter- 
house .      It     is an    all-India    ques 
tion.     Will the      Minister     ap 
proach     the     Cabinet        to       find 
out whether they    have any scheme 
for constructing underground   slaugh 
terhouses as there is absolutely     no 
alternative     to the     'construction of 
underground     slaughterhouses       all 
over the country? 

SHRI GHULAM NABI    AZAD:  As far 
as the Civil Aviation and Tourism Ministry is 
concerned, we have offered our services to 
the Delhi Minici-pal Corporation.   Let them 
construct the modern slaughterhouse and we 
will bear 50 per cent of the capital cost of 
that organisation. For the benefit of the hon.  
Member... 

SHRI SIKANDER    BAKHT:    Will 
you approach the Cabinet? 

SHRI GHULAM NABI AZAD: For the 
benefit of the hon. Member I would like to 
say that, aecording to the information given 
by the Munici-pal Health Officer, MCD the 
site at Narela as been given a 'No Objection 
Certificate' by the Delhi Pollu-tion Control 
Board and, aceording to the MCD, it was 
proposed... 

SHRI SIKANDER BAKHT: He is 
restricting my question to Delhi alone. 
Would you like to approach the Cabinet for a 
scheme to have underground 
slaughterhouses throughout the cout' try?     
(lnterruptions)... 

 

The proper disposel of garbage and meat and 

fish wastes from the marketing  establisments  

and  slaughter 

houses. 

Setting  up  of carcasses   utilisation 

centre in the modern slaugater house at 
Delhi. 

coverisg   the 

garbage   dumps   with      wire-mesh. 

The next is      levelling the      airfield and 

pigeon proofing of hangars. 
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Will you approach the Central Government    
(Interruptions). 

SHRI GHULAM NABI AZAD: It is 
ultimately the Delhi Administration 
who will have to do it. We are go 
ing to the extent of providing 50 per 
cent of the total money for the capi 
tal,  

 

To that extent we are offering our services. 

Otherwise, we are not involved in it. 

SHRI SIKANDER BAKHT: What should 
we do? (Interruptions). Sir, would the 
Minister approah the Central Government for 
having underground slaghterhouses all over 
the country?      (Interruptions). 

THE PRIME MINISTER (SHRI P. V. 

NARASIMHA RAO): Sir, I would like to 

submit that whenever the Civil 

†[ ]Transliteration in Arabic Script. 

Aviation authorities feel, whereever in India, 
that there is a possibility of a bird hit because 
of the presence of a slaughterhouse in the 
vicinity of their airport, naturally they will 
take it up with the Central Government. This 
can be done. We can generally ask the State 
Governments to have underground 
slaughterhouses. But if it is general in which 
they are not concerned at all... (Interruptions). 
Let me answer. I am prepared to respond to 
your request. Please write to me and I will 
cetainly repond to it. Please don't ask to the 
wrong Minister because he is only concerned 
with Civil Aviation. 
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MR. CHAIRMAN: Why do we go so 
back? We can go back to Rama-yana.   
Rawana also defeated Jatayu. 

SHRI GHULAM NABI AZAD; Sir, it was 
basically their territory which we have 
encroached in the modern age. But this is a 
worldwide phenomenon. It is not there Only 
in our country. Of course, keeping in view 
the general culture as it is in our country, we 
have more bird hits as compared to the rest of 
the world. Then you cannot say that; this is 
the only area because in our surroundings we 
have hutments and we don't have cleanliness 
to the extent which other countries have. 

SHRI JOHN F. FERNANDES: Sir, the 
problem of bird-hits in some other countries 
is solved by using certain species of birds 
called African Falcon. In our country this 
bird is not permitted to be imported by the 
Ministry of Environment and Forests because 
the Minister wants to protect wildlife. He has 
compassion for the wildlife I have no 
objection to that. But the Minister of Civil 
Aviation should also have some concern for 
human lives.. May I know from the hon. 
Minister whether this particular bird will be 
permitted to be imported in our country for a 
specific purpose as a special case? He has 
compassion for wildlife. 

SHRI GHULAM NABI AZAD: Sir, some 
countries are making use of this particular 
bird. But we are being told that it is no more 
successful As far as our country is concerned. 
Some time hack, at attempt was made to do it. 
But at that time the Ministry of Environment 
did not allow it. That is why, it is not being 
done. 

MR. CHAIRMAN; Question No. 544. 

Inflow of FDI in the country 

*544. SHRI G. G. SWELL: SHRI 

CHIMANBHAI MEHTA:t 

Will the PRIME MINISTER  be pleased to 
state: 

(a) what is the number  of Foreign Direct 
Investment proposals approved since 1991, 
yearwise figures of amount involed in FDI 
proposals and invested so far; 

(b) what is the actual inflow of FDI, till 
date; 

(c) what are the more beneficial tax 
concessions to FDI as compared to Indian 
and NRI investment; 

(d) what are the industries where 100 
percent and 50 percent FDI is allowed, 
separately; and 

(e) whether there is a proposal for 75 
percent FDI equity to be approved 
automatically? 

THE MINISTER OF STATE IN THE 
MINISTRY OP INDUSTRY (SMT. 
KRISHNA SAHI): (a) to (e) A statement is 
laid on the Table of the House. 

STATEMENT 

(a) Number and amount of foreign direct investment proposals approved since 1991 to 
1994 (up to March) areas under:— 

(Rupees in crores) 
 

 

†[ 1 The question   was   actually    asked on the floor of the House by Shri Chimanbhai 

Mehta. 


